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" Heard and duiy considered the submissions made in this
ﬂ; ' Ma. It has been contendad that the earlier Dfrector General, Ordinance:
h Factory Board has retired on attaining the age of super annuation and
‘ﬁ ' it has baen submitted that earlier Secratary is not in the chavge of
< _ ' T}afence f%oductxon now agnd he has gone to another depar tment and a

new person has taken over the charge. If this petltion is allowed,
then we have to issue notlce to the raspondenta a?resh and it will
delay the matter. ThereFore w8 are not 1nterestﬁ1n doing so .and the

MA stands rejected.
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